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PAPERS LAID ON THE TAELE

MR. DEPUTY-SPEAKER : Before I
call the next here, Mecember t o speak, 1
have got to make a some observations .

The Committee on subordinate legis-
lation in their Twelth Report (Fifth Lok
Sabha) had recommended that Notifica-
tions making changes in export dutics,
major changes in p.ocedures and changes
in import and Cential Excise duties in~
volving revenue of mcre than Re, 50 lakhs
per annum, if issued before 6 p.m. on a
day should be laid on the Table of the
Houses of Parliament on the same day.
This recommendation was reiterated by
the Committee in  their Twenty-first
Report (Sixth Lok Sabha) presented to
the}House on 17 May, 1979. TheNctifica-
tions included in to-day‘s Supplementary
List of Business invelve revinue of more
than Rs. 50 lakhs. The Notificatiors
have been issued to-day and the Deputy
Minister of Finance has sought permission
to lay tl em on the Table to-day. These
notifications have been allowed to be laid
in pursuance of the Committee,

Shri Maganbhai Barot may now lay the
papers.
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NormricaTion®s uUnDER CusToMs
Act, 1962.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRE
MAGNABHAI BAROT) ;

I beg to lay on the Table a copy each of
the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Cus-
tonr s Act, 1962 e

(1) Notification No. IH-CUStOmS/SO and
145-C stoms/80 published in Gazette
of India dated the 1gth July, 1980 to-
gether with an explanatory memoran-
dum regarding exemption to Di-
ammonium Phosphate and Ammonium
Nitro Phosphate from basic and auxi-
liary duties of customs when imported
for use as manure or in the produc-
tion of complex fertilizers. [Placed in
Library. See. No. LT-1106/80]

(2) Notification No. 146-Customs/
80 and 147-Customs/80 published in
Gazette of India dated the 1gth July,
1980  together with an explanatorv
memorandum regarding exemption to
Muriate of Potash from basic and
auxiliary duties of customs when import-
ed for use as manure or in the pro-
d ction of complex fertilizers [ Placed
in Library, Sec. No. LT-1107/30)] .

18.14 hrs.

DEMANDS FOR GRANTS (GENERAL),
1980-81—Contd.

MiNisTRY oF HoOME AFFaIrRs—Contd.

ot qwae fog (@grsr) : Sureawm WET,
arafiy TR "N gra s wid & agy &
3% Augs W % wer gar § 1 wg faww
& FrAg W A AI-ATT ATA § IAF wEAW
¥ & Y gF ard ®gar 90gAT 1 @Y 71
¥ sAwerAl & yare wagfaa aifa
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